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CENTRAL ADMINISTRATIVE TRIBUNAL - 
CALCUTTABENCH 

No. O.A. 350/01 577/2017 
	

Date of order: 29.11.2017 

Present : Hon'ble Ms. Manjula Das, Judicial Member 
Hon'ble Dr. Nandita Chatterjee, Administrative Member 

Shri Om Prakash Kushwaha, 
Aged about 37 years, 
Son of Shri S.M. Kushwa and 
Residing at Nayagaon, 
Port Blair - 744106, District South Andaman. 

Applicant 

-VERSUS- 

1. Union of;India;: 111 
Servic'tñrdugh thScretary, 
Goyernment.ofIndia, ( '.•. 
Mm istry6fHome Affairs, ./ 

S 	 I f 	i 

. 	thi .Deparntof P,bIic44. é):, 

NewDi000i 

2: The DiretOr;GereraIOf Police, - A 

Andamàn &'Niöbr .blic. 	•1 

PoIkeHadquarters./ ..... : 
PórtBIair-'744-101: 	'' 

. 

ThCommandant,. 
IRBn, 	. . -- 
Andaman & Nicobar Islands, 
Port Mount - 744 103, 
South Andaman. 

The Assistant Commandant, 
IRBn, 
Andarnan & Nicobar Islands, 
Port Mount - 744 103, 
South Andaman. 

Respondents 

For the Applicant 

For the Respondents 

Mr. P.C. Das, Counsel 

Mr. S.K. Ghosh, Counsel 

 



ORDER(OraI) 

Per Nandita Chatterjee, Administrative Member: 

Ld. Counsel for the applicant is present and is heard in detail. Ld. 

Counsel for the respondents is present and heard. 

Ld. Counsel for the applicant submits that given the nature of the 

charges at Annexure "A-2" to the O.A., the punishment of dismissal which, 

was meted out to the applicant was highly disproportionate and requires 

judicial intervention 

Ld. Counsel for the respondents, on the other hand, submits a 

background note of the appli at' ps'tôfficial •records wherefrom it is 

found that 2006 onward'applicarfhasen metd odtvariousdégrees Of 
d 

penalty in connection iith 142 	 \ 
- 	 ' 

-------_.-. (J 	.,.- Our attention is-drawntothe.order. othe.ppellate authority annexed 
. 	 I 

at Annexure A-6to,,the O.A.who has disposed of theappeal summarily 

/ 
without adducing any ,reasonsor without .ainga seaking order. Ld. 

Counsel for applicant lurther sUbmits that.on 20.11.2016 (Annexure A-il to 

the O.A) the applicant haonce1ff proed respondent No. 2 for 

reconsideration of the penalty and to allow him to resume his duties. 

We dispose of the matter at the admission stage by directing the 

respondent No. 2, who is also the appellate authority in this regard, to pass 

a reasoned and speaking order based on the representation of the 

applicant at "Annexure A-Il to the O.A.) within 4 weeks from the date of 

receipt of a copy of this order. The decision arrived at. should be 

cOmmunicated to the applicant within a period of 1 week thereafter. 

We make it clear that we have not gone into the merits of the case 

and all issues are kept open for consideration as per Rules by the 



concerned respondent authorities.. 

7. With this observation, the O.A. is disposed of. The parties will bear their 

own costs. 

'V  

(Dr. Nandita hatterjee) 
Administrative Member- 

sP 

(ManjulaDas) 
Judicial Member 


